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come to the House and to lay on the Table of
the House a statement on the state of the
inquiry so that we can get ail the facts and on
this procedure there will be a proper
discussion.
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SHRI JAGESH DESAI (Maharashtra)
Madam, the time for the Private Members'
Business will have to be two and a half hours.
There is no doubt about it. But that can start
after this is over. That time cannot be
curtailed, but that can start after this is over.

(Interruptions)

SHRI PARAG CHALIHA: What about
Special mentions?

(Interruptions)

Syauree (sficht wHen Riee): a8 99 #
Sull

SHRI SATISH AGARWAL (Rajasthan):
Madam, there are two types of grievances.
One grievance is with regard to the Jain
Commission. Some clarifications are to be
sought, and it can start after 5 O'clock. There
are Members who want to raise some Speical
Mentions. They too have a grievance, and the
Deputy Chairperson has assured the House
that they will be taken up after 5 o'clock.

SuwTene (st Baen Risen: uig g aré
SR fETheH foRes & ....(ae™)

SHRI SATISH AGARWAL: Naturally,
after the Private Members' Business is over,
then at 5 o'clock, there is a Short Duration
Discussion, and thereafter the Speical
Mentions should be taken up.
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SHRI SATISH AGARWAL: Madam

Vice-Chairman, there is an important Short
Duration Discussion relating to the LIC also.

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Now, we take up the
Private Member's Resolution Shri Nilotpal
Basu.

RESOLUTION RE. NEW TELECOM
POLICY

SHRI NILOTPAL BASU
BENGAL): Madam, I beg to move:

(WEST
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That this House resolves that the operative
aspects of the New Telecom Policy
and the subsequent measures initiated
by the Government affecting the basic
telecom services are detrimental to the
interests of the subscribers, the people
and the country and urges upon
Government to reverse the present
direction.

Madam, it is after a very difficult and
prolonged process that this august House is
having an opportunity to discuss the whole
gamut of changes that has overtaken the
telecom sector of the country. It is rather
unfortunate that the discussion that is taking
place in the House on the telecom sector has
to be discussed as part of a Private Member's
Resolution.

Madam, the National Telecom Policy was
tabled in this House more than a year back, on
the 12th of May, 1994.

SHRI JAGESH DESAI (Maharashtra):
Madam, if you permit me, before that, I would
like to suggest that those who could not speak
on the Jain Commission should be given a
chance first to seek clarifications on the
statement of Mr. Chidambaram. Those names
which are pending should be allowed to seek
clarifications when Mr. Chidambaram makes
his statement. If that is done, Madam, I have
no objection.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): That will be done.

SHRI SATISH AGARWAL: That is our
demand also.

SHRI SUNDER SINGH BHANDARI: It
should be considered.

(Interruptions)

SHRI JAGESH DESAI : Madam, kindly
give your ruling so that we can understand it.
Otherwise, somebody would come and we do
not know that will happen. (Interruptions)

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): If you want
to seek clarifications, you are free to do it.
Kindly sit donw now. Mr. Basu, please
continue. Interruptions)

SHRI NILOTPAL BASU: Madam, I was
saying that it was rather unfortunate that this
House had the opportunity to discuss this
policy and some of the important facets of this
policy,
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In the form of a Private Member's Resolution.
About a year back, when this policy was
tabled in the House, you will remember, it was
so done under very, very controversial
circumstanmces. In fact, there was a severe
reprimand from the Chair to the Minister
because proper order was not maintained in
terms of tabling the policy. Subsequent to that,
for the past, now, one year, at least, there has
not been a single occasion when there was a
comprehensive discussion, excepting for, may
be, one or two occasions which we got here,
where some little bits of the policy had been
discussed in the House. Therefore, never was
there a comprehensive discussion o nthe
Naitonal Telecom Policy.

I think this speaks volumes for the way we
conduct our business! it does not speak very
well about the way in which the Government
is trying to push the reforms in the country.
Madam, it is a well-known fact, today, that, all
over the world, telecom is one sector which
has undergone one of the most profound
changes on the basis and, as an aPirmath, of
the scientific and technological revolution.

Madam, I would like to draw your
attention to the fact that communication, now,
is considered as the second line of security,
wherein very basic and fundamental changes
are being brought about in the structure of
ownership of the basic telecom services in the
country. It is a shame that such an important
policy framework, which would affect our
future generations, which would affect the
very survival, the very existence, of this
country, has not been discussed in Parliament.
Not only that, Madam. I have been given to
understand that the Standing Committee of
Parliament on Communication, and the
Consultative Committee for the Ministry of
Communications have not had the opportunity
to discuss or debate this policy framework.

As 1 said, several profound changes are
being brought about. Madam, I would like to
draw your attention and, through you, that of
the House, to the fact that several public
interest petitions are pending before the hon.
Supreme Court, questioning many of the
significant aspects of this policy framework.

Repeatedly I would like to underline the

fact that it is a shameful situation that all this
is taking place behind the back of Parliament.
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Parliament has not been able to discuss and
debate this issue. This is unthinkable for a
nation which claims itself to be the biggest
democracy on the threshold of the 21 st
century.

What is the situation in the basic Telecom
sector? We know that the health of our basic
Telecom services is not so commendable
There, is also absolutely no disagreement
about the need for reforms and about the need
for improvement of the baisc Telecom
services in the country. We know that there is
large room for improvement so far as
customer interface of the Telecom Department
is concerned, so far as improvement of the
connectivity of calls is concerned and so many
other aspects of the daily functioning of the
Telecom sector. But the point is, how do we
go about it?

Now, the basic national policy document
with which the Government came before
Parliament has outlined five objectives as the
objectives of the National Telecom Policy,
and I don't believe there is any disagreement
in this Mouse over these objectives. These
objectives a.e unexceptional. But the difficulty
arose that in laying down these objectives,
certain calculations are being made. What are
the calcutations? If you allow me, Madam, I
would like to quote the first two objectives of
the National Telecom Policy. The first
objective was, "The focus of the Telecom
Policy shall be telecommunication for all and
telecommunication within the reach of all."
This means ensuring the availability of
telephone on demand as early as possible.
Another objective is "to achieve universal
service covering all villages as early as
possible.” What is meant by the expression
"universal service" is the provision of access
for all people for certain basic telecom
services at affordable and reasonable prices.
So, these were the two specific targets which
were laid down in the National Telecom
Policy document-that we will provide
telephone on demand by 31st March 1997, and
all villages will have connectivity in the form
of at least oen village PCO by 31st March
1997.

What did the Government say? The
Government said, in terms of the policy
document, all the Planning Commission
estimates that were there for the Eighth Plan,
of providing 75 lakh direct exchange lines in
the wurban areas and 3,20,062 village
telephones

19—525 GIPMR97
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for considerably increasing the reach of the
village telephone network, would require a
total of Rs. 41,116 crores. The Government
was not in a position to mobilize all these
resources. For this target alone, the
Government was facing a resource deficit of
Rs. 7,500 crores.

So, to reach this target of providing
telephone on demand and telephone
connection to each village, the Enghth Plan
estimate was revised. The projection of the
Government came that over and above the
Eighth PU: estimate there was need for 25
lakh new telephone connections in the urban
areas and 2,17,192 telephone connections for
the villages for universal coverage. For this,
the Government projected again that an
amount of Rs. 15,750 crores, crores would be
needed. So, Rs. 7,500 crores plus Rs. 15,750
crores, totally Rs. 23,000 crores would be the
resource requirement to meet the objectives of
the National Telecom Policy. This was the
submission of the Government before
Parliament. Not only did the Government
submit this to Parliament, but it has gone with
the same figures in the Special Leave Petition
No. 13,585/95 filed in the Supreme Court.
These are the figures that the Government
maintains.

Now, what is the actual position? Madam, I
want to quote figures basically from the
Annual Report of the Department of
Telecommunications which we have got. In
the last four years of the Eighth Plan period,
so far as direct exchange lines are concerned,
already 59,85,400 telephones have been
installed. Of course, the figure for 1995-96,
which is Rs. 20 lakhs, is a provisional figure.
Therefore, for meeting the originally planned
target, 15,15,000 telephones are yet to be
commissioned, for which only the last year,
that is, 1996-97 is left with us. Given the pace
of work, given the kind of resources available
with the Government and given the kind of
commissioning of lines that has taken place in
the last four years, it is very clear that not only
will the DOT fulfill the target of the Eighth
Plan but it will, in fact, create a surplus in
terms of exceeding the target that was placed
for the Eighth Plan. I think, a surplus of 5
lakhs to 10 lakhs over the original Eighth Plan
would be intelligent guess.

So far as village telephones are concerned,
in the last four years.... ¥ 2ST WERGT &R

IR BT |
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SHRI P.V. RANGAYYA NAIDU: I am
listening.

SHRI NILOTPAL BASU: So, for the year
1995-96, that Is again a provisional figure. For
four years, the achievement is 2,13,073. That
means, for reaching the target of the Eighth
Plan, we would need 1,07,000 village
telephones.

There is no doubt that the DOT can fill this
gap of 2,13,073 by the 31st of March, 1997
from its own resources.

The resource gap of Rs. 7,500 crores which
the Government was pointing was, was
actually non-existent. So, to that extent, the
figures that the Government has placed before
Parliament are totally unfounded. Not only has
the Government misled this House, but it has
also misled the hon. Supreme Court by rigging
the figures.

3.00 P.M.

I would prove it more substantially later on
to basically justify the kind of changes that
they are now unleashing. Therefore, what
were the actual resource gaps to meet the
revised State Plan targets or the NTP targets?
We find that on the Eighth Plan targets, since
there is no resource gap, the targets will be
taken care of by the DOT itself. At that time
the assumption was that out of the total
connectivity that was to be provided to reach
the objective of the new Telecom Policy, the
investent required to be made by the private
apparatus would have been Rs. 8,343 crores at
47,000 per direct exchange lines as was
pointed out in the NTP Document. With the
DOT exceeding its target for the Eighth Plan,
the number of direct exchange lines that need
to be provided to achieve the target of
telephone on demand only about Rs. 10 lakhs
on account of the revised targets. With the
investment cost of Rs. 47,000 per direct
exchange lines, the additional investment
required for direct exchange line works out to
Rs. 4,700 crores instead of Rs. 11,750 crores,
as was mentioned in the NTP document.

Madam, I would like to underline the
figures of Rs. 4,700 crores against the
proposed Rs. 11,750 crores. Similarly, we can
also see that the target for the village
telephones has also got slashed substantially.
It is not only this that the NTP document has
tried to mislead the Parliament and the
Supreme Court, the projection was that the
telephone demand will
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grow at an annual rate of 15 per cent per
annum. But what is the actual situation? The
Minister must know that it is from this Annual
Report that I am quoting. For the last year, the
annual rate of growth has been only 9.2 per
cent. And by no stretch of imagination the
annual rate of growth of the demand...

THE VICE-CHAIRMAN (SHRIMATI
KAMALA SINHA): Please conclude.

SHRI NILOTPAL BASU: I have just
started.

THE VICE-CHAIRMAN (SHRIMATI
KAMALA SINHA): You have taken about 20
minutes.

SHRI NILOTPAL BASU: Naturally. I am
moving the Resolution and I have pointed out
time and again that we did not have any
opportunity to discuss this policy. There are
substantial issues.

THE  VICE-CHAIRAN (SHRIMATI
KAMALA SINHA): T am just reminding you
about your time. Please continue.

SHRI NILOTPAL BASU: The point is that
the demand will actually grow at the
maximum at an average of 12 per cent and this
projection is closer to the Planning
Commission figures, which kept the annual
rate of growth of telephone demand at 10 per
cent. So, the Government will also have to
explain why they again inflated the figures for
telephone demand. Why did they mislead the
House and the Supreme Court? Then on
another count also there were rigging in
figures. The Government said in the
Document that this was around Rs. 47,000 per
direct exchange Mne. But, what do we get
from the Annual Report? For 1992-

93, the investment of DOT has been Rs. 3902
crores and for MTNL Rs. 7.04 crores. For
1993-

94, the figures are Rs. 4,744 crores for DOT
and Rs. 838 crores for MTNL.

For D.S. added in thousands, for DOT 977,
for MTNL 266, village telephones added
33,000, total 8,646 crores for DOT and 1,541
for MTNL. D.S. added 1,773 for DOT, for
MTNL 453, village telephones added 63,000.
So, from this we can work out the investment
cost for the network, as a whole, both DOT
and MTNL combined works out to Rs. 41,327.
I would ask the Minister to check the figures.
These are quoted from the Annual Report. So,
what is the difference between Rs. 47,000 and
Rs. 41,3277 It is almost Rs. 6,500/-. So, per
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unit cost of telephone, to that extent, the
Government has inflated the figures to arrive
at the fictitious figures of Rs. 23,000 crores.
What is the reply? Why have they done like
this? They have done like this only to justify
induction of the private sector. Is it really
necessary? If we work out the figures, it
would be no more than Rs. 4000 crores of
deficit for achieving really the objectives of
the National Telecom Policy. So far as
providing telephone on demand and
connectivity to each village are concerned, it
is not more than Rs. 4,000/-. The stage in
which the private sector investment induction
is in is not more than Rs. 3,000/-crores. The
foreign investors and other private investors
will spend Rs. 3,000/- crores up till 31st
March, 1997. So, the country was given to
believe that there is a big crisis and the DOT
cannot manage the situation on its own and,
therefore, the private investment is justified.

Madam, here I would like to make a point
very, very clear. So far as I am concerned, I
have absolutely no problem with the private
sector investment as such. Even I have no
problem with foreign investment as such. But
the point is whether we can concede
ownership of operational control to foreign
companies in a sensitive sector like the basic
telecom services. The ownership question is
antoher very sordid story. I have to say this.
How is the Government using this National
Telecom Policy document as a basis in terms
of the three other documents that they have
moved, first the guidelines to the basic tender
documents, subsequently  the  tender
documents and thirdly, the -clarifications
which they have given to different potential
licencees on the 27th May, 1995. They have
violated the spirit of the National Telecom
Policy. Why I am saying this is if you go
through the National Telecom Policy
document, you will see everywhere it has been
mentioned that we want private sector
investment to supplement the efforts of the
DOT. Nowhere are we talking about putting
the DOT in competition with the private
entity. Throughout the document, the thrust is
on how we can attract private investment to
supplement the efforts of the DOT so that the
so-called alleged resource gap can be
overcome. What did they do? Mr. Narasimha
Rao, our Prime Minister, visited the United
States last year. He showed to the world that
our basic Telecom Policy is for taking over
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the telephone industry by the foreign telecom
companies.

So, he went there with the justification that
the Indian Government had decided in terms
of a National Telecom Policy. I do not know
how a policy can become a National Policy
without consultation with Parliament, without
consultation with the other political parties,
without really trying to evolve a national
consensus. But still, he went there with this
National Telecom Policy as an invitation to
the different multinational corporations. What
happened next? In September, 1994, an
International Telecom Conference was to be
held in Kyoto in Japan. So, our
Communication Minister who is not here,
unfortunately, went to Kyoto.

SHRI TRILOKI NATH CHATURVEDI:
Hit predecessor and present successor
temporarily is here.

SHRI NILOTPAL BASU: It it a rather
heavy task.

SHRI M.A. BABY: It is an unenviable
task.

ot aevax Rig: 59 o9 04T |t ST § A
el JMEH! ¥ I § | ... (TG ). ..

SHRI NILOTPAL BASU: When these
guidelines were given for the first time, it was
announced that for the basic services, up to 49
per cent foreign equity would be allowed. I
would like to ask yon, Mr. Minister. Which
other country has 49 per cent foreign equity?
Interestingly, one of our friends asked a
question some time back about foreign equity.
It was in this Session only. The reply given by
the Minister is that Indonesia has 95 per cent
foreign equity; Australia has 49 per cent, what
about the other countries? The figures that we
have tell us, France has 'zero' foreign equity;
in Germany, of course, there is a privatisation
move, but not 49 per cent; England has 'zero'
foreign equity; and the USA, which we all
love to talk about these days, has only 20 per
cent foreign equity. So, how come the Indian
Government has allowed 49 per cent foreign
equity? And what is the situation of the
developing countries? China again, is our
favourite when we discuss reforms. It has
'zero' foreign equity; Korea has 'zero' foreign
equity; Malaysia has 25 per cent foreign
equity; the Philippines has 40 per cent foreign
equity;
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Singapore has 'zero' per cent; and Thailand
has 'zero' per cent foreign equity. This is the
equity position.

I have a very, very good report which was
written by the 'Economist’, not by any of our
leftist journals. What does the 'economist'
(July 22-29) say about China's telcom
reforms? It says that all the foreign telecom
companies are upset over the manner in which
China is handling its telecom setror. What
does it say about that? I quote: "For foreign
telecom companies desperate for a co-holding
with China, the past few years have been
frustrating. China's Government has been all
too happy to let outsiders improve the
country's feeble telecom network, but it has
been less ready to concede any claim on the
lines and equipment once they are in place. It
bans foreign ownership and operation of
telephone network. And how much of
telephone lines China is commissioning every
year? The same report says that 10-15 million
lines are added by China every year. It also
says why a foreign company should want to be
involved in such a capricious market. They do
not have ownership, but they are putting in
money. Why?

One benefit into China is that there is a big
potential market, and finally, they say,
critically, the ownership remains with the
State. That may not be what foreign investors
would choose. But with 1.2 billion potential
subscribers at stake, they may be willing to
take the risk." Madam, this brings us to the
global scenario. So far as the telcom market is
concerned, everybody knows lke power-1
mean, electrical power, not political power-
there is a glut in the global market. There is
surplus both in terms of capital and
manufacturing capacity with the developed
countries because the scenario all over the
world is like this that they are now progressing
towards the multi-media communication
system where the television, where the
personal computer and where the basic
telephony they are tending t merge. So, the
demand for basic telephones and the fixed line
network is tapering off.

[The Vice-Chairman (Shri Satish Agarwal)
in the Chair]

So, they are left behind the surplus which
they want to invest. These companies, these
investors, need our market as much as we
need their capital and it is precisely on this
liverage that China has worked out a
successful telecom
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policy where they are able to induce a large
amount of foreign investment, whereas we are
going everywhere with a begging bowl and we
are trying to prostrate before them by allowing
them up to 49 per cent foreign equity. The
shameful story of ownership does not stop
there. With the guidelines in the basic tender
document, what do they say? They say: "There
should be maximum 49 per cent foreign
equity. But there has to be a minimum of 10
per cent foreign equity". Many Indian
companies feel that by this they are denied the
opportunity of hiring consultants and
management experts who have the experience
of running telecom network. Our Indian
companies are there, so, notwithstanding the
quantum of foreign equity, the fact that foreign
equity has become mandatory to bid for basic
telecom services, has made our Indian
companies also vulnerable to these foreign
investors. They are using this leverage to
squeeze maximum possible benefit from our
Indian companies who have to have
partnership with these foreign entities to bid
for the basic services. I do not know of any
other country, Mr. Vice-Chairman, Sir, where
a particular Government announces from the
rooftop, "You Indians, you are worthless and
unless you have that glittering ten per cent
minimum foreign equity, you are not eligible
to bid for the basic telcom services of your
country." What is more shameful is that the
Government also announces that the Indian
Government companies cannot bid? Who can
bid? There are knowldegeable people and
there are people who can supply our substitute
Communications Minister with facts and
figures. Let them say that there are at least five
foreign Government companies which have
bid--Troiska Teleca, Singapore Telecom,
Malaysia Telecom, all these companies are
Government companies. Our poor ITI cannot
bid. Our HPL cannot bid. Our State
Government undertakings in the
communication sector cannot bid. Foreign
Government companies can bid. Have you
ever heard of any other such atrocious position
the Government is taking? And, when it
understood, when it realised that this was the
logic which could not be sustained with the
people, what have they done? On that
clarification, on 22nd May, they were saying:"
Yes, the Government can bid in partnership
with private companies and with foreign
partners..."
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But they should not have majority equity.
So, ITI would have formed a company with
another private sector company and with
another foreign company and could have held
as much as 49 per cent equity in that
company. Does this not amount to misleading
the Parliament and the Supreme Court? I will
show you,how devious the Government is at
this place, when Jaipal Reddyji asked an
Unstarred Question 2213, dated 23rd August,
about the m bidding, part (b) of the answer
given is:

"The Indian companies registered
under the Indian Companies Act,
except the Government companies,
have been permitted to bid against the
tender floated over the provisions of
this Telecom Service."

But on the same day when there was a
question in Mr. Dipankar Mukherjee's and
Nilotpal Basu's names, No. 2228, what was
the reply? We put a specific question. "The
clarification is there on 27th of May, but these
Government companies can bid." This is the
reply! Again, the reply to part (b) of the
question is: "Yes, PSU can be part of a bidder
company. The requirement is that majority of
equity of a bidder company should not be held
by the Government." This is the kind of
deceipt the Government is practising. Is this a
democracy"? Is this a welfare State? Is this a
Government which proclaims that it is
working in the interest of the country? I have
no answer. I leave it to the Government. I do
not know. 1 do not find any of my friends on
the ruling benches. Only the Ministers are
there. So, with this kind of interest in the
ruling party it is quite natural that this kind of
fate is overtaking the country. We have
Ministers, we have Governments, who can
bluff the Parliament, who can mislead the
Supreme Court, who can send the country to
dogs. This is the situation in which we are. So,
this is a very, very serious situation, Mr. Vice-
Chairman.

Sir, the next point that I would like to deal
with is the impact of the National Telecom-
Policy, and particularly the kind of follow-up
measures that the Government has proposed
to take in the field of telecom. What is the
impact? Again, a very misleading, a very hazy
picture is being given by the Government. The
prolem is that there are very big waiting lists
in the country. It is true that 2.8 million
persons are on the

[25 AUG. 1995]

Telecom Policy 298

waiting list. That was the waiting list when the
Telecom Policy was announced. Where was
this waiting list spread over? It was spread
over 19,500 exchanges of this country. What
was the average waiting list per exchange?
Sir, again I made it a point, as I mentioned
earlier, that since I was not getting a chance to
discuss this issue in Parliament, I had very
systematically asked questions of the
Government and had got replies from the
Government which are quite revealing.

Then again, I have got a reply to Unstarred
Question 1251 dated 22.3.95 that there are
more than 2,000. waiting on the list in one
exchange. Only 250 such exchanges are there
where the waiting list is more than 2,000, out
of the total 19,500 exchanges.

So, the economics of telecom is this. If you
disperse the waiting tfct, if the waiting list is
small under one exchange, the capital
investment per line becomes
disproportionately large. My question is
whether the private sector investment will take
place in a manner which would wipe out the
waiting list. Why are the private companies
interested? We know why the private
companies are interested because they can
make profit out of it. If the base where they
work is so small, they don't have any profit
margin. We know that this privatisation is
taking place only in certain circles, not in the
whole country. The point is that the profit
margin will not be that much in such far-flung
areas where the waiting list is dispersed in the
country.

The second point is that if the private
companies come, the efficiency of the system
will improve because there will be
competition. There is again a catch. The
Minister, before going abroad, has announced,
I think, in the Lok Sabha that the Government
is going to earn Rs. 1,00,000 crores in terms of
licence fee. Out of that approximately Rs.
20,000 crores will come from the cellular
service and Rs. 80,000 crores will come from
the basic services. Now the point is that a
picture is being painted in the country as if
these private companies are paying from their
own pocket this amount of money to the
Government, which will be used for the
upkeep of the DOT. But what is the fact?

This licence fee will be collected from the
subscribers. Rupees eighty thousand crores
means, that is, licence fee spread over a
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15-year period, an annual licence fee of Rs.
5,000 per subscriber, given the kind of
projections which we have, therefore, what the
private sector is going to do is to take
cognizance of the nature of the Indian service
market. What is the Indian service market? I
have a classified document with me on
revenue, calls and subscribers for the month of
October, 1994. It shows that six per cent of the
subscribers contribute as much as 60% of the
total revenue earned and conversely about
51% of the total subscribers contribute only
5% of the total revenue. Take a small
businessman. What would he do? He would
not be interested in the 94% of the subscribers
at all. He has flexibility of the market. He will
approach only that six per cent which is
paying the lion's share of the revenue because
he will have to make good for his licence fee,
incidental charges and all that. Therefore, what
happens? On one side of the scale of
competition we have the DoT, which is a
national network, which has to serve 100% of
the subscribers, and on the other side of the
scale, we have these private companies, who
address and target only the six per cent. There
is an inherent advantage for the private sector
companies. This is an inherently uneven
playing field for the private sector. The DoT,
being a part of the Government, cannot
approach the Indian capital market for
mobilisation of its resources. These foreign
companies get a solid line from their
multinational banks. When we talk of global
competition, even competition, what are the
kinds of contracts? Deferred payments will
have to be made. Lease payments will have to
be made. I have no objection to these things.
Will our IDBI or other credit line, for
example, the Chase Manhattan bank or other
giant financial institutions organise for AT &
T or the Japanese financial institutions
organise for Fijitsu or other companies?

This is an inherent unequal situation where
the DoT will go to the dogs. The DoT cannot
survive this competition because we have an
uneven playing field. Now, along with the
DoT, what will be the position of the
indigenous sector? It is stated in the National
Telecom Policy document that one of the
objectives of the National Telecom Policy will
be that India has to become a major exporter
of telecom equipments and within the
framework of the National Telecom Policy we
will encourage
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indigenous telecome industries. What isthe
situation today? We again started putting
questions. Shri Jaipal Reddy also put a couple
of questions. Our question was this. The most
sound public sector telecom equipment
manufacturing company is the ITI and it has
gone into the red. They have made a cash loss
of Rs. 82 crores. Why did it happen? The
answer of the Government was that they were
losing of competition and that it was the
responsibility of the ITI to find ways and
means for diversification. It is for the ITI
management to find ways and means to
mobilise resourcesl. What is the sheddy story?
Mr. Vice-Chairman, Sir, you know that right
now the ITI is having an order of Rs. 100
crores from the DOT. But, it, could not
execute it. Why? It could not execute it
because the signature of the Chairman, ITI is
required for diversification. For the last six
months the proposal for the appoinment of the
Chairman, ITI is laying with the Cabinet
Secretariat and the Cabinet Secretariat is
sitting over the order paper. The ITI is making
losses. The ITI is not getting credit. When the
ITI asked for bidding of its basic services, it
was told not do it. But all of a sudden, on 27th
May, it was told that you can team up with
other private sector entities and with other
foreign entities and can bid. On 23rd June the
bid was closed. They are being misled
purposely so that they can be edged out of the
process of competition. This is how we are
dealing with our indigenous public sector
companies. If we contrast it with the attitude
of the Government towards the private
operators or the so-called licensees who will
come into the basic telecom field if the
Government is allowed to implement its
policies, what will happen? Initially it was
announced by the Government that though the
private operators will be operating on the basis
of one circle, but the intra circle STD, long
distance calls, will not be opened up. But,
again the Government has gone back. When I
asked about it on 27th May, they said, "No,
intra circle STD can be opened up to the
private sector and they can instal the earth
station." The TRAI was supposed to be
formed to oversee the process of privatisation.
You know, Sir, what kind of a fate the TRAI
has met in this House because of the Bill that
was brought here. It was a sham. The
Government also admitted that it was a sham.
So, it will wait till the next session to come
here with a comprehensive Bill.
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But,what has been done? Access charges had
to be paid to the DoT and the MTNL and the
VSNL. There was an arrangement.

The arrangement was that 84 paise per call
was to be paid by the M.T.N.L. to the D.O.T
and the V.S.N.L. for STD calls and 64 paise
per call was to be paid to these agencies for
internal or national STD calls. The
Government has again revised those rates.
Now, 60 paise per call will be charged from
these private companies for ISD calls and 50
paise per call for STD calls. What is the
calculating? The Government is telling us that
they are going to collect Rs. 80,000 crores as
licence fee. And, what is the amount that they
are going to lose out because of this revision
of the access fee rates? It will be Rs. 30,000
crores to Rs. 35,000 crores. I challenge the
Minister to contest my figures. (Jnteruptions
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SHRI M.A. BABY: We are sorry that the
Minister who should have faced these
challenges is absent.

SHRI V. NARAYANASAMY: He
challenged you last time.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Kindly conclude, Mr. Basu.

SHRI NILOTPAL BASU: Just five
minutes more, Mr. Vice-Chairman, Sir. I have
almost concluded it. So this is the situation
that whatever they are supposed to get as
licence fee, which the private companies will
subsequently raise from the subscribers, they
have already given it with the left hand by
opening up of the intra-Circle STD and by
revising the rates of the STD and the ISD
access fee. They have made this kind of a gift
to the private companies.

Another point that is being made is that if
there are so many competitors, the services
will automatically improve. But, has
competition really any connection with
efficiency? We have so many countries in the
world today where Government monopoly is
there, where monoply of private corporations
and public corporations
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is there. But their telecom systems are fine.
There is no problem. It is there in Germany,
France, Britain and so many other countries.
Even in America it was almost a monopoly of
the AT&T. So, Sir, I think this attempt to
draw such kind of a comparison in the telecom
sector is misplaced. It doesn't tally with the
actual reality that is obtaining in different
parts of our country.

Sir, another point that 1 would like to make
is that this policy and the approach of the
Government is also going to increase the
regional imbalance. I was talking about the
waiting lists. Another point was that some of
the telecom Circles are loss-making and some
of the Circles are profit-making. We heard
initially, even from the Prime Minister—it was
erumoured; I cannot speak very firmly about it
—that one Circle will be clubbed with one
loss-making Circle so that there is a balance.
But later on no such clubbing was there and
the result, as you, Mr. Vice-Chairman, also
know, was that already there was no bid for
Kashmir and for six Circles, there is only one
single bidder! What will happen? And, if you
see the pattern of bidding also, it is very
interesting to find that it is mainly for 'A'
category Circles. For 'A" category Circles, the
total number of bids is 42 and the percentage
of these bids to the total number of bids is
52%. For 'B' category Circles, the figure is 29
and 36%. For 'C category Circles, the number
of bids is 10 and their percentage to the total
number of bids is 12%.

So, there is no doubt that those
underdeveloped areas in the name of wh ich
we are allowing this entry of the private sector
in the basic services, they are just not
interested in our backward areas, they are
interested in Maharashtra, in Gujarat, in
Madras, in Calcutta, in Bombay, and in our
major places from where bulk of our revenue
comes and the point 1 was making earlier, in
terms of subscribers and percentage of
revenue, that again is substantiated with the
pattern in which the private companies have
tended to bid for these different categories of
bids.

There were other omissions also. I don't
know so many things are there, who is
responsible for what because, the other day,
the Communication Minister was saying that
his Ministry has not done this, it is the Prime
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Minister's office that U.S. West was given a
letter of intent for a pilot project. Now, I don't
know whether you know of it that pilot project
running into ten years and involving an
investment of one billion dollars. So, that is
the kind of pilot project we have given
permission to the U.S. West and now they are
the major bidders in major four 'A' category
circles. So, this is the situation.

Finally, I would like to say about tariffs.
So, in this uneven competition, if the DoT has

to survive — who will take care of the
majority of our subscribers, to the tune of 90
per cent — they cannot survive without

raising the tariff. So, the average subscriber
will have to indirectly face a tariff hike and
the private companies in absentia enjoy that
tariff hike by the DoT because the highest
tariff level is determined by the DoT tariff
rate.

Finally and most importantly, Mr. Vice-
Chairman, Sir, that there should be a really
very serious enquiry about the security
implications of inducting private companies
into the basic telecom services where foreign
equity up to 49 per cent is allowed. I don't
know whether any serious evaluation has
taken place because again, I submit, that there
are written replies by the Government where it
is totally wishy-washy about it. I only know
when the Gulf War was being fought, when
Iraq attacked Kuwait, it was first the
communication earth station which was
attacked. I only know of this that when the
United States, under the aegis of the U.N.,
attacked Iraq, they attacked the
communication lines of Iraq. I only know of
this that last year our neighbour Pakistan
wanted to privatise communications. There
was a year-long debate in Pakistan media
about that prospect, and, finally, they decided
not to go in for privatisation because of
security concerns. Mr. Vice-Chairman, Sir, |
am aware that now there is a report available
in the United States where they say that the
CIA is investing a large amount for
evesdropping in the communication network
of different countries. I don't say with the DOT
around, I mean, we are foolproof, but with
foreigners involved, and, more so, foreign
government companies involved, the security
question, the stake is really high. I just want
that there shold be a proper evaluation. 1 don't
know whether the armed forces, whether the
para-military  forces, whether different
intelligence agencies have been really
involved
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in the process of risk evaluation for inducting
private telecom companies with as high as 49
per cent foreign equity, and whether this
security question has been really gone through
or not.

I think my points are self-explanatory. So,
I would like to appeal to the Government, I
would like to urge upon the Government; thus
far, and no further. About value-added
services we have no problem, let us go in for
the opening-up, let us go in for a transparent
process of tendering and all that, but so far as
basic services are concerned, from any angle,
from any point of view, we really do not need
the private sector investment, less so, the
foreign equity component. Therefore, I would
urge upon the Government really to roll back
the policy offensive that it has unveiled.
Thank you, Sir.

SHRI V. NARAYANASAMY
(PONDICHERRY): Mr. Vice-Chairman, thank
you very much for giving me this opportunity.
I was hearing the hon. Member, Shri Basu,
who moved this Private Member's Resolution
in this august House on a very important
subject, which is a matter of discussion
throughout the country. There are opinons for
and against the Telecome Policy that has been
announced by the Government. Sir, the hon.
Member in his resolution has stated, "This
House resolves that the operative aspects of
the New Telecom Policy and the subsequent
measures initiated by the Government
affecting the basic telecom services are
detrimental to the interests of the subscribers,
the pople and the country and urges upon the
Government to reverse the present direction.”
This is what the hon. Member wanted. In his
argument, he was telling about the equity
participation by the private multinational
companies, the price factor and the security.
He has referred to various aspects in this
regard. Mr. Vice-Chairman, Sir, when Shri
Rajiv Gandhi was the Prime Minister of this
country, it was his vision that this country
should have a quick telecom system. He
wanted cellular, telephones to be introduced in
the whole country. Thereafter, when the
present Government, headed by Shri
Narasimha Raoji, took over and brought in the
New Economic Policy, the New Import-Export
Policy and the globalisation of economy, it
was felt absolutely necessary that the country
should have a telecom policy which is suitable
to this particular atmosphere. For that. Sir, the
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Government has brought this New Telecom
Policy by which it wants competition between
the public sector and the private sector. Sir, I
represent the working community—but I find
because there I should not shirk my
responsibility as a citizen of this country.—the
amount of hardship and the sufferings the
people have undergone because of the strikes
and various sabotaging works that have been
done by various people. The telecom service
of this country was paralysed on several
occasions. I am not blaming anybody in t"his
matter. Sometimes management may be right,
sometimes employees may be right. 1 am not
going into that aspect at all. By the new policy
of liberslisation, they want the public sector
and the private sector to grow side by side.
When it is a loss-making unit, the
Government should not pump its funds into
that unit which cannot be revived. But when
in the public sector there is a viable unit, the
Goverment is prepared to invest more. This is
the policy of the Government. When we go by
to the basic telecom service, the hon. Member
was telling that as far as basic services are
concerned, the Government should be very
careful and we should not succumb to the
presure of the multinationals and we should
not give up the security aspect All these
aspects will be considered. Sir, I was quoting
China. I would like to quote our neighbouring
coutries, Pakistan, Sri Lanka, Malaysia, etc....

....whether the private companies have set
up the cellular telephones. They were
operating it long back when India started the
process. And they have been successful. Sir,
which system has to be operated and how the
bidding is to be done are matters of procedure.
I am not going into that aspect. I am on the
basic question of whether the private parties
and the multinationals have to be allowed to
enter into the telecom sector or not. For that,
the issue is that it has to be because of the
globalisation of the economy that has been
done by the Government. While doing so, I
would like to tell the hon. Minister that the
Government has to be vigilant and the
Government should also see that the
subscribers get the benefit out of it. When you
compare the multi-nationals coming here and
setting up and cooperating with us in the
telecom sector I feel that the subscribers
should be given the benefit that has been
given by the public sector, that is, the telecom
organisation
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in this country. Sir, I want the hon. Minister to
clarify a point, I may not be right also. 1 was .
told, Sir, that in the telecom sector for a single
telephone call, the telecom is charging about
one rupee per subscriber for a local call. But if
it is a cellular telephone that has been used by
the subscriber, I was told that it is eight times
more. Why this anomaly is there? After all, we
are bringing the multinational to come over
here and compete with the public sector and
when that being the case, why do you give
them more leverage at the cost of the
subscriber? This is the question which the hon.
Minister has to answer. Sir, when the telecom
policy was discussed in the Standing
Committee and the report was also submitted
in this august House, and last time also when
the Bill was brought in the Members raised
various issues relating to the ....

SHRI NILOTPAL BASU: Just one
minute. The policy was never discussed first,
it was the Bill which was discussed.

SHRI V. NARAYANASAMY: When the
Bill came into the House for discussion, the
hon. Minister wanted to present the Bill in the
next session of Parliament. The Members
made a fervent appeal that the Minister should
not agree to processing the technical bidding
and the financial bidding and he should not
proceed further because the Telecom
Regulatory Authority as contemplated under
the Act has not been approved by the
Parliament and therefore, this cannot be taken
into consideration. Sir, I would like to submit
that when it is a question of the Government
taking a decision and proceeding with that for
selecting the competitors, the Government
will take all care to see that they do not violate
the letter of law and also the procedure and
they go by the approval which the Parliament
has given in this regard. Sir, now, in the new
system, the pager has been introduced in this
country, in various cities and it has been more
helpful to the subscribers. It has been given to
some of the Indian companies who have got
collaboration with the foreign companies and
it has been helpful to the people, especially,
the business community, the traders, the
exporters and also the industrialists and the
people who are living in the far-flung areas.
Sir, 1 am confident thai with this Cellular
telephone that has been introduced, when it
comes into operation, definitely it will have
competition.
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That will improve the work culture of the
employees of the Telecom Department
because we find that, of late, there are so many
complaints from the subscribers against the
employees working there in the Telecom
Department. I am not talking of the
engineering staff alone. There are several
compalints from the subscribers. Even the
hon. members have raised several times in this
House about overbilling, tapping of telephones
of people, and meddling with the telephones
of the people. So many complaints have been
there. But, unfortunately, none of them is
attended to. Whether it is the Minister or the
Telecom  Authority which has been
functioning in various parts of the country,
they do not even bother to look into the
compalints of the subscribers. Sir, I have a
personal experience about this overbilling.
Several hon. Members also raised this issue in
the House. When the hon. Members are not in
station, when they are not here in Delhi and
when they are in their constituencies, they get
a bill of Rs. 4,000/- or Rs. 5,000/-. And when
they write to the Telecom Department, no
reply is received by them. They are not
responding even to die letters of the Members
of Parliament. Secondly, what happens
is.when we write to the Minister, the reply
comes to us saying that it has been a mistake,
and they are reviewing it. What will they do,
Sir? They make an average calculation of the
metre-reading, and then they arrive at a certain
figure. Who is punished for the mistake of the
employees who go there for metre-reading'
The subscriber is punished.

Sir. 1 made a suggestion to the Hon.
Minister that vou have a small metrer in the
Telecom Department. The subscriber will
know how many calls he has made. That can
be compared with the meter you have in the
Telecom Department, and the common man,
the subscriber will not feel the burden of it.
The Minister said that it is a good proposal,
but nothing has been done about it. Sir, these
are the basic problems which the subscribers
are facing in our country. Sir, the demand for
telecom services, specially the telephones has
increased by more than 100 per cent. The
Telecom Department is not in a position to
meet this demand. No doubt, because of the
investment by the Government and the flow of
funds from the Telecom Department for the
purpose of devleoping the telecom sector,
several lakhs of telephone connections have
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been given to the people. Still, the number of
wait-listed persons, those who have paid the
deposits for getting the telephone connections,
in both rural and urban areas, is running into
several lakhs. The pace at which they are
going, the Telecom Department, even after
2,000 AD may not be able to meet the demand
of the people for telephone connections.
Therefore, Sir, by asking the private
companies to come forward and invest money
in the telecom sector by introducing cellular
telephones, I feel, we may be able to meet, to
a large extent, the demand for telephones from
the wait-listed people. Sir, the Government is
not able to invest there. But, as I said, the
subscribes' interests have also to be
safeguarded. For that, whatever system or
method you want to adopt, you should adopt.
And whatever rules and regulations have to be
made, you should do that. Sir, in the United
States, in the developed countries of the
Europe, and in some of the developing
countries, the system is functioning very well.
They have got total privatisation in those
countries. But, in India, when we wanted the
public sector and the private Sector to
compete, there is a lot of criticism.

SHRI NILOTPAL BASU: Sir, just a
minute. Mr. Narayanasamy is time and again
saying about the private sector. I would like to
ask him: In which countries is the basic
telecom sector under the private sector? Will
he provide a list of those countries?

4.00 P.M.

The resolution also refers to the basic
telecom services. We are talking here about
the basic telecom services and, according to
the National Telecom Policy document,
cellular services are value-added services. At
the very outset, I made this point very clear
that we had no objection to the opening up of
the value-added services; absolutely no
objection. If the process is transparent, if
things are not given without tender, we have
no problem.
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SHRI V. NARAYANSAMY: The hon.
Member discussed with us. For example,
Chile; Trinidad and Tobago; the Latin
American countries. In all these countries,
basic telecom services are opened up. He told
me. [ have to give the names.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You give your list to the
Minister. He will give the names.

SHRI V. NARAYANASAMY: The
Minister knows everything. Therefore, I need
not tell him anything. The hon. Member asked
me the question. Therefore, I am responding.
Anyway, it is for the Minister to respond.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You carry on now.

SHRI V. NARAYANASAMY: The hon.
Member was talking about the equity
participation. He aruged elaborately, while
giving his views, about the equity
participation in the telecom sector. I would
like to remined the hon. Member that the
policy of the Government of India is one of
having fifty-one per cent equity participation
in all sectors. We have not deviated from that
policy. He was quoting China and other
countries. Whenever it is convenient to them,
they would quote. Whenever it is not
convenient to them, when we tell them, they
would not accept. Anyway, I am not going
into that aspect.

On one point, on one aspect, I agree with
the hon. Member, i.e., the security of the
country. I agree with him on that.

SHRI NILOTPAL BASU: This is precisly
why the question of foreign equity would
come up time and again.

SHRI V. NARAYANASAMY: It does not
come.

SHRI NILOTPAL BASU: It cannot be
compared with the other sectors. Why is
America having a ceiling of only twenty per
cent of foreign equity? It is allowed hundred
per cent in other sectors.

SHRI V. NARAYANASAMY: I do not
want to answer the hon. Member. The
Minister will answer.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You do not assume the
responsibility.

SHRI V. NARAYANASAMY: I am not
assuming any responsibility.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Narayanasamy, I would
advise you not to join issue with Mr. Basu. He
is more informed about the telecom sector....

SHRI V. NARAYANASAMY: I know
very well.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): The only Member, I suppose.

SHRI V NARAYANASAMY: We both
went and addressed meetings. We know.

The point I was making was that
Government of India's policy on equity
participation is perfectly all right. This was
the point I wanted to draw your attention to.
The policy of the Government of India is to
have the majority shareholding, i.e., 51 per
cent; whether it is in the telecom sector or in
any other sector. There is no deviation from
that policy by the Government,on any
account. This applies to all the sectors; the
consumer industries sector, the basic services
sector and the core sector, which the
Government is concentrating on.

The hon. Member was mentioning that Dy
this new telecom policy, it is detrimental to
the interests of the subscribers. But he has to
tell us—he has to substantiate—as to how it is
detrimental. The hon. Member also said that
by going in for privatisation, the interests of
the people would be affected. He has to tell us
as to how they would be affected.

What do you find in the world arena where
many countries are going in for privatisation?
Today, in the case of China, for example, the
investment from abroad is twenty billion
dollars. In India, it is not even 1.6 billion
dollars, as far as the NRI investment is
concerned. The investent in China by the
American and Japanese companies is
enorumous. Therefore, Sir, the Government of
India has to see whether the entry of the
private sector into this sector is beneficial to
the people of this country. That is the basic
point. The question is whether the country
would be benefited by it or not. The question
is whether the people of this country would
get any advantage out of it or not. That is the
point we have to see. But, unfortunately, they
are making a political issue out of it. I have
some reservations on it. I have some
reservations on the national security. I have
some reservations which I would like to tell
the hon. Minister. By the new Telecom policy,
how are you going to safeguard, and what
mechanism have you arrived at, for the
purpose of checking those multinationals who
are coming here and to see that the national
interest is not affected? Will the hon. Minister
answer that point also? It is a
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very important point and nobody can make
any compromise on that, neither the
Government of India nor the Opposition. We
have a very clear-cut opinion about it.
Therefore, Sir, I think this new Telecom
policy which the Govmment of India has
brought will be for the benefit of the
consumer. If the hon. Member has put his
Resolution in such a way that it is in the
interests of the subscribers, I would have
supported the Resolution. Now I am not in a
position to support his Resolution because he
wanted the total Telecom policy of the
Government of India to be scrapped.

SHRI NILOTPAL BASU : Again I have to
object because you have not gone through the
Resolution also. I am speaking about a limited
aspect of the National Telecom Policy. The
problem with some Members is that they
speak without listening to other speakers. I
said that it has unexceptionable objectives. We
have no objection to the induction of private
investment, even foreign investment. But the
question is of ownership. Whether we are in
such a vulnerable position that we have to
concede ownership and operational control to
private companies with as much as 49 per cent
equity is the question.
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SHRI V. NARAYANASAMY : Sir, I will
read only a small portion of my learned
colleague's Resolution: " ......... the operative
aspects of the New Telecom Policy and the
subsequent measures initiated by the
Government affecting the basic telecom
services are detrimental...." This shows that
the Telecom Policy and the subsequent
measures which the Government of India is
taking affect the interests of the consumers.
Therefore, on the whole he wants the entire
Telecom Policy to be revised. That is what 1
read according to the Resolution moved by the
hon. Member. He can have a different
perception—I am not going into it.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL) : You don't get derailed by the
intervention of Mr. Basu. He is interested in
derailing you. Also, please conclude early.
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SHRI V. NARAYANASAMY: Sir, I am
very clear in my perception. When Ehe Hon.
Member brought this Resolution, I also went
through the papers that have been circulated
by the employees' organization, the engineers
and others. Their basic fear is that they will be
dislodged from service. They are afraid that
with the private investment coming here in
basic telecom sector, there will not be job
security to the people employed in the
Telecom sector. Their grievances are genuine,
I agree. I also feel that the hon. Minister has to
give an assurance on the floor of the House
that the employees who are working in the
Telecom sector, especially engineers and
those who have been there for the last several
years

SHRI JAGESH DESAI: From the ITI also.

SHRI V. NARAYANASAMY : I am
talking about the entire technical staff and
others; I am talking about everybody.
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SHRI JAGESH DESALI : I fully agree with
you. Otherwise it will lapse.

SHRI SANGH PRIYA GAUTAM : Let
him intervene. We are concerned with the
reply of the Government—what is the
intention of the Government and what it wants
to do. There is no use of making speeches.
Therefore, let the hon. Minister intervene.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Gautam, you are right. I
have made it very clear to Mr. Basu that we
have to dispose of this Resolution today.
....(Interruclions)

SHRI JAGESH DESALI: It cannot be. It
will lapse. So, it is better if you want to ._....

SHRI NILOTPAL BASU: No, it does not
lapse because there is a precedent in this
House that a Resolution also can continue if
the House so desires.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Even then, Mr. Narayansamy
you conclude early. After all there are many
speakers. The Minister has to reply. The
Mover of the Resolution also has to reply.




313 Resolution Re. New

SHRI V. NARAYANASAMY: Sir, after
speaking in favour of the Policy. I have to
speak in favour of the employees also.
Otherwise it may seem that I have been
supporting the Government and ignoring the
employees' interests.

Suawreger (it wee 3nrare): 25 e
3o fareTyH forv 3R 25 fe He= H 1ol |

SHRI V. NARAYANASAY: Sir, this is
the last point. I am concluding. I want the
hon. Minister to clarify whether there will be
safeguards in the interest of the employees
who are working in the telecom sector. They
gave been giving calls for dhama. They have
been calling intellectuals to discuss the
Telecom Policy  (Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Jibon Roy please.

SHRI V. NARAYANASAMY:: Therefore,
I want the hon. Minister to clarify how they
are going to take care of the emplolyees'
interests because as I said earlier the public
sector and the private sector should
simultaneously grow and in that process the
public sector employees should not be sacked.
Therefore 1 want the hon. Minister to clarify
the position.

I totally disapprove of the Resolution
moved by the hon. Member, Mr. Nilotal
Basu.

With this, I conclude.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Thank you Mr. Narayanasamy.

Mr. T.N. Chaturvedi. You will kindly keep
in mind that this has to be disposed of today if
possible.

SHRI TRILOKI NATH CHATURVEDI
(UTTAR PRADESH): Fortunately for me Mr.
Nilotpal Basu, the Mover of the Resolution
has spoken at length on the subject. I have not
much to add to what he has said. Still, I think
since this matter has not been discussed at all
in this House it has not been discussed at all
in Parliament I think a few additional things
have to be said.

I will just like to mention that the
National Telecom Policy Resolution was
announced some time in May 1994. Mr. Basu
has already mentioned the background in
which Utis Policy Resolution was brought
before the House. It was not listed. It was
brought in the afternoon
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or in the evening. There was hardly any
discussion on it. I think that has created a lot
of misgivings.

So far as the Policy Resolution is
concerned as was mentioned there are five
brodly objectives. I don't want to mention
them at any great length but just to remind
ourselves, I will certainly like to mention
them very briefly.

First, availability of the service
to all; its access to all.

Second to achieve universal
service at an affordable price.

Third service of the world
standard.

Fourth to ensure that India
emerges as a major manufacturer. It is
important to remind ourselves of this.

The last is the defence and security of the
country. All are very laudable objectives. But
the steps taken subsequently to implement this
Policy are all debatable. That is very
important. The policy line of the Government
is that nothing important should be discussed
in this House or in Parliament and that both
the Houses should be rendered irrelevant.

I just want to remind you and throught you
the House that the Plan which is going to end
after two years has not been discussed in
either of the two Houses. The references to the
telecom Policy in the-Eighth Plan have not
been discussed in this House. There was some
talk about the mid-term appraisal of the Plan.
We do not know about it. This is the way the
Government  looks at or interprets
transparency mobilising the people informing
the people and ensuring their participation!

Sir, Mr. Narayanasamy said a number of
things while defending Policy. That is why I
would first like to ask three questions about
the National Telecom Policy. The fist thing I
would like to tell the Minister, before I come
to the Policy-as such, is that plans were drawn
as early has 1987 throught the 'mission: better
communication', 'objective — customer,
satisfaction' to introduce all the tools and
systems to effectively improve the services
and to bring them on a par with the best
internationally, improvements in that regard
were required to be made. All these phrases
come later on in the Telecom Policy also. I
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understand, probably some improvements had
started to appear sometime in 1988. But, what
happened thereafter? 1 understand the
Government had constituted a Telecom
Commission. Can we know what has been the
result of this particular document and
subsequent infrastructure that they built? What
has been achieved throught that? Can we have
an assessment? Why suddently there was
hitransition to a new Telecom Policy from the
Rajiv Gandhi regime to which even now daily
lip-homage is paid? What happened to that?
Why was suddenly a decent burial given to
this and where is 'the mission: better
communications'? Nobody hears of it any
more. Strangely enough all improvements
were promised. I would just refer to only to
Annual Report. Against the target as
envisaged of ten faults per hundred
subscribers per month to be achieved by
March 1990 and by March, 1995, figure
reported for March 1994 in the Annual Report
of the Department is 18.3. They were to be
reduced to 5. They have gone up to 18.5. What
what exactlyis the assessment. This is my first
point for clarification.

Secondly, long back in 1987 or so, there
was a proposal before the Governnent to
reorganise six production units of ITI at
Bangalore, Palghat, Rae Barely Manakpur,
Naini and Srinagar into three independent
corporate units. Now, you talk of autonomy.
What was done at that time was to form
themselves into a stategic alliance with
advanced groups. There would have also been
a competition among these units and they
could also have built alliances with the MNCs,
if necessary, at that time on a corporate basis.
Why was this not done and why was it shot
down? This was the policy which was initiated
earlier.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Just a minute Mr. Chaturvedi.
Several hon. Members seek protection from
the
Chair. Today the Chair is seeking protection
from the hon. Members. As no panel Vlce-
Chairman is available for relieving me, ...........

SHRITRILOKI NATH CHATURVEDI:
Mr. Ahluwalia is there.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): He is not the Pane! Vice-
Chairman.
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So, may I have permission to ask
somebody else to relieve me? I am requesting
Mr. Sangh Priya Gautam.

SOME HON. MEMBERS: Yes.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): So, I have the permission of
the House.

[The Vice-Chairman (Shri Sangh Priya
Gautam): In the Chair]

SHRITRILOKI NATH CHATURVEDL:
Mr. Vice-Chairman, Sir, the third thing which
I would like to know is this. Since this policy
was initiated sometime last year, 1994, more
than one year has elapsed. The Government
has not unveiled any specific steps for
improving the quality Of the service in the
DOT. So far as the DOT is concerned, what
exactly have they done to improve then
performance.

Hardly a day passes when the Government
does not talk of improvement in the services.
But we also read daily in the English
newspapers or vernacular newspapers almost
the agony column about inflated telephone
bills, long waiting queues, dead telephones
and so on and so forth. Therefore, I would like
to know from the Minister what steps are
being taken to improve the telephone services
to the customers by DOT.

Sir, coming to the National Telecom
Policy, I am afraid, the background in which
this was conceived, the way this was brought
before the House itself shows that there was
something to be hidden. As has been
mentioned, this Policy has been hustled
through because the Prime Minister had to go
to the United States to meet the President of
that country. The marks of that haste, duress,
whether directly or indirectly, are there on that
particular Policy.

So far as the Telecom Policy is concerned,
some of the objectives are evidently quite
laudable. But unfortunately what violates
subsequently is more important. The Telecom
guidelines for the entry of private sector were
issued in September, 1994. Again this was
done while the Minister was going to Kyoto.
Why was this hurry? These guidelines were
never brought before this House. It is also
understood that these policy guidelines were
actually approved not by the Cabinet but by
the extra Constitutioal authority which we
always hear of it, that is, the Prime Minister's
Office, who
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are either elusive or present every where,
whehter it is the decision about import of
sugar or whether it is about this particular
Policy.Tht third step was also not done in a
proper form. In this particular guideline, I find
that there is a talk of TRAI, Telegraphic
Regulatory Authority of India. This is the first
time that we have come across such a
reference. Somehow or the other this Bill was
withdrawn. There are some features of the
guidelines I do not want to read them in full. I
would just indicate very briefly the eligibility
of companies, geographical area, operations,
licensing authority and the area of licence in
the pilot project. I do not want to repeat them
because Mr. Nilotpal Basu has mentioned as
to what kind of aberrations have been gone
into these. Now, the scope of the Indian
registered companies was enlarged for the first
time, and this is what is important, to include
joint ventures with foreign companies subject
to the latter holding not more than 49 per cent
equity. There is not reference at all about
foreign companies in the origninal Policy.

The scope of Indian registered companies
was enlarged or broadened deaptively and this
exercise was not above board. For the first
time this has been done. I will come to that a
little later.

As 1 said, the members who accompanied
ihe Minister have boasted that India had
opened even the telephone services up to 49
per cent. That is why the figures which have
been mentioned by Mr. Basu of fourgh
participation in other become important. I do
not want to repeat them because I was told
about the constraint of time.

Syaes ($f w9 B wiaw ) o TS
ST T | I I 3T AR ¥ | &9 JwE
g 319 fawdR 9 AR @ wad & | f J =g
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The third thing is about the timing of the
release of this document few hours before his
going to Kyoto. This speaks eloquently about
ihis particular policy. Otherwise, the'e is not
objection to the objectives of policy. There is
another strange thing. Everything was
repeated
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in that Bill, now with drawn the statement of
objects, etc. Only the security aspect was not
at all referred to. This is, perhaps, because
they took it to be axiomatic, they took it for
granted and forgot it.

Now, I want to come to the question of the
Public Telephone Service tender. This is the
third document. The tender document inviting
bids for grant of licences for operating the
public telephone services by the private sector
was finalised and released. When? A few
hours before the United States Commerce
Secretary Brown came with a high-powered
delegation. Let this fact be disputed. Let the
timing be disputed. It was released a few
hours before Mr. Brown, with his delegation,
arrived in this country. And about the tenders,
I will have something more to say. The
difficulty, as I said, is that the
implementational strategy, the way they have
gone around in implementing this policy, is
not likely to fulfil any of the objectives,
including raising of resources to fill the
resource gap as was mentioned by Mr.
Nilotpal Basu. I have a few comments about
that. These tenders have introduced this
concept of foreign companies and so on. That
is a very queer thing. I will have something to
say at length about one aspect of foreign
participation. It is not known whether the
intelligence agencies, the army and the
defence services were consulted. I do not
know whether they were consulted. Each of
them has developed communication systems
of its own. Were all these agencies consulted?
This is, somehow, the question that really
worried me. And I am saying that because I
can say with authority and a sense of
responsibility that in matters relating to
GATT, the production and research wings of
the Ministry of Defence or the Ministry of
Science and Technology were not consulted.
They themselves have related their woes in
private. 1 am not sure thus even about the
security aspect of telecom policy. Only
yesterday, I read about the police, that training
would also be imparted by foreigners. The
hon. Minister had been a very distinguished
police officer. I think that one of the oldest
training centres is in India --1 do not want to
digress at that particular point
-- the Bureau of Police Research............
(Interruptions).

oft 391 << ATred: STHHTETET Sfl, 39 NTH TR
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SHRI TRILOKI NATH CHATURVEDI: I
would like to say two things about the tender
documents. I would not like to take more
time.

[T* Vice-Chairman (Shri V.
Narayanasamy) in the Chair]

I just want to bring two facts about these
tenders to the notice of the House and as
requested by Mr. Ish Dutt Yadav, 1 would like
to wind up very shortly and probably, when
the Minister brings a comprehensive Bill, we
may have an opportunity to discuss the
matters again. The first thing is, the
Government did its best to keep the tender
beyond the reach of ihe general public. Is this
transparency? [ am
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quoting from the document. "This document,
including annexures, is meant only for
genuine uses of the purchaser and circulation
to others is prohibited." Why is its prohibited?
If T am a research scolar in the Civil
Communications systems and I want to
compare the tender policies of the United
States, Pakistan, India, Thailand or Indonesia,
why should it be so? I have never seen this
secrecy in a tender. Of course, it has been
priced at Rs. one lakh which I can well
understand. I do'nt mind that one lakh rupees.
Even Enron had said that they would take Rs.
500/- for giving a copy of the contract to the
newspaper people. I don't mind that. But this
shows the ambivalent attitude of the people
who are doing it. Obviously, the Press cannot
afford Rs. one lakh and they will not ask for it.
This was apparently to avoid any public
discussion of the issue of vital national interest
because the policy itself had been questioned
in the Press and by the public at various
levels.

The second thing, another very interesting
thing is, how have the foreign companies been
given preference? This is very important. The
tender document, while ostensibly
implementing the policy, in fact, made new
policy. It has not only been elaborated, but it
is a new policy and this is also beind the back
of Parliament and the people in general. A
joint vc.Uure with foreign company with a
minimum of 10 per cent foreign equity and
maximum of 49 per cent foreign equity, which
was optical even as per the guidelines of
September 1994 -- the guidelines had made it
optional-now this tender makes it mandatory.

SHRI JAGESH DESAI: When were the
tenders floated?

SHRI TRILOKI NATH CHATURVEDI:
The tenders were floated in January 1995
when the U.S. Commerce Secretary, Brown,
came to India.At that time, the tenders were
floated. You inducted the private companies. I
don't mind. Then they visited India and so on.
1 have no ideological hang-over private
companies if they help in implementing
yourTelecom policy. Now, this was made
mandatory in a very clever, ingenious way and
also, 1 must say, in a dubious manner. See the
stipulations. Now, the bidder should have
experience as a service provider and a network
operator of a public switched Telephone
Network, with a minimum
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subscriber base of five lakhs, in terms of
DEL's BLF served as on 1.1.95. Secondly, the
bidder must not be a Government company, as
defined in the Indian Companies Act, as was
mentioned by Mr. Nilotpal Basu. I can give
the names of a number of Government
companies from abroad, such as Telstar of
Australia, PTT Guondong of China, Deutche
Telecom of Germany, Bezec of Israel, NTT of
Japan, Telecom Malaysia of Malaysia. Who
are binding.

These are all the foreign companies. But
our Government companies, i.e., ITI, BEL and
the DOT itself could have gone in for it on a
collaborative basis. Then it is stated: "The
binder must not be a Government company as
defined in the Companies Act" The
experience of a promotor company, which has
an equity of ten per cent or more, will be
added to the experience of a bidder company!
Total bidder company's experience, the
holding company's experience will be added!
Have you ever seen this level playing field.
Mr. Vice-Chairman, the powers that you
enjoy will be added to mine even if I am not
invited to sit in your Chair! "The experience
of a promotor company which has an equity
of ten per ceat or more will be added to the
experience of the bidder company." These
foreign companies, both large and small,
virtually got a green signal. What one sees is a
spectacle of large business houses like Tatas
Reliance, Birlas, etc., going round and wooing
small companies all over the world pleading,
you please come; Reliance, Birlas, etc. and all
those who are representatives of industry are
friends of the Government and they are also
the guide of the Government in these matters,
but even then they have to run helter-skelter
all over the world to woo some small
companies. Sir, the Parliament approval to the
policy changes in the tender document, I
think, is essential because you are making
these changes in the policy. You only showed
to us a particular document of policy, and in
that, these changes were never discussed, and
we only assume that they would be discussed
later on.

Then, Sir, a number of things have been
mentioned about the clarifications that were
given later on. Though there are a lot of things
to be said so far as this particular aspect of
foreign participation is concerned, I do not
want lo go into all the details for the particular
reason, as you mentioned, that they would be
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discussed later. Again, I would like to say that
all the six particular items, that you have
mentioned as your objectives, will not be
achieved the way you are trying to implement
your Policy. It also appears true from the facts
and figures which are culled out from the
Government documents in the Government
Departments. Not only that, I would also like
to mention one thing more. The Policy says
that we want to be the biggest nianufacturer ol
telecom equipment in the country. That is
what you want. What is the weightage given to
indigenous equipment? Three per cent! Only
three per cent! Now, is this the way that you
want to take this country ahead for
manufacturing this equipment? Sir, one has to
.go into a lot of facts and figures, and, as 1
said. since Nilotpal Basu has spoken at great
length, and in all fairness to other Members, 1
would like to stop at this particular point
though I would have liked to mention a
number of other things from the document,
particularly from the analysis of the tenders
and the analysis of rhe facts and figures of the
revised Plan as have been given in the
Telecom Policy, to justify my point. 1 think
Nilotpal Basu is certainly right in saying, on a
very firm ground, that this Telecom Policy
will only enable the foreign companies to
attract all those who really sustain the DoT,
and then the DoT will also be under pressure.
Their margin will reduce further which will
affect even the ordinary telephone consumers
in the country. So far as the Telecom Policy is
concerned, it is going to have an inflationary
effect. It is absolutely correct.

Sir, I would like to say another thing. The
talk of modernisation, and so on and so forth
has been going on in the country. Now the
Mir'sler has said that he wants to bring a
comprehensive Bill about thcTRAIL One
would have liked to speak a lot about this, but
the Bill through which all these policies ol
1994-95 will take us to the year 2000, was still
sought to worked out on the basis ol the
Telegraph Act or 1885. It is an Act of 1885. 1
hope the Minister will come forward with a
comprehensive Bill not lo amend but replace
the 1885 Act. We are going to the 21st ecntun
There are a number of provisions which one
would like lo mention including the punitive
provisions which are against our Constitution
I think this Telecom Policy and the way in
which it is being implemented make the whoU
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thing dubious. In the interest of transparency,
in the long-term national interest and in the
light, of the technical capability which we
have built in this country "and the excellent
performance and need for fair treatment to the
ITI and the BEL, I think the entire Telecom
Policy needs a review and re-evaluation.
Thank you.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Was his brother deaf.

SHRI S.S. AHLUWALIA: He was neither
deaf nor dumb. He was speaking clearly, but
the line was not clear.
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P YT Alfeld qH,3TH AHH & WIIGER
foparft g & ugan wad € | I8 Ue S
ST SETERT § |

TEIG Y, GRET & FaTe UR §H 8% AT DI b+
B BIRTY HA T | IIERYT < §U S= Il
& 3FRIPT 7 Y.UH.5 Pe1 W 94 b W
BHA a1 1 99 b )b B YA el
HRYFper Red o o 6 a1 | 98 O 981
AR A TIGT & | 3R 3Mud! fHefy q97
%1, fd gob 1 S Aedise §,Rmad Ay
IR TR B ©,39 ACASE BT IS e HIeH
B1,39d! f¥Pe w & Fax AeH B,
AT B @ oM off BR Fad & | I8 RS
T, qRT H B FHAT € | 3R &7 39 W g
R & & TR I @) Therg TSR § S
I BN dell §,98 S 9 BLAl I8
gl a1 B |

SUFUTETE] HEIGY, S Tellhle &9 Ial o
EEent
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2 91 TR BR ¥ CAlBI o goT © T 9IEt
B T N 8,S9Y 89 o Al | &
Y eTe=i # 91 A &,aE) Kb g
g T8l 8 | 39 SRV fb U SelwI=aT e
I8! T 3N B,V Sl Yo onfthey 3 o
BT &, ol BIRIR Afdd ofthg & o m
BT &, CollBi ST H o gl 2,0%
THIBI SMaesT a1 o ¥l § gedm & I8
ST 3T & 3R TP CellBie Md F T URe
3Nfh 3 T B3N &, S [T AU He<d ¢ |
AT & URE B H o §Y TeHBH TR TH
ALYS 919 T I=d &b I S BT §
FHRAT 8,51 T8 W T 3R g8t 5t oI o
BT © SUY 98 ISP IR H WISl TR H qhel
& | ST &b #Ewd W BIg SHR T8l DR Fehell |
sl SellB e & wed &1 ofd g4, i g9
RERST &,fa g9 a1ehd 2,39 MR W)
T Al S 6 &9 SHP! 95 e INE W e
AT S & | & 0y fa grept w7 gaell o <&
g 3R 77 Ryt Sl GashIgaR &l § 8 78l &
e ITB TI-[T 7 & ST TY-7Y SABH
31T & & BB | 3ATST AN ESHIF o g T8 &
| 3T TR BT g1 B 8 o b arfp=am
H 9gd W B & 918 ($9rss fa1 fb g8
TR Ursdergsl el fhar S | S9! § aqmT
=TeaT § & g SRY gifeRa & AR d =l
FRAT AE & Al MM I Bl UL T
A WEd @ e SRad,aR
BRSO Bls SEgHcd! e U 781
B, o a8t R =ean gen sneHl,are 98
H3) 81,71 T8 MBI 81,912 I8 Plelol H Ug
el ASHT Bl, TSHIM PR 1 Il &1 81 Al
I MU doT & A1 USR 7 i 3@ 8 | 3T
R forg 98 w9 €1 4 Aielicad 9 o0 7 I8
HE 5 oo foaR a5 &R faaR sgem &
@y W@ 9w 5 R ' SHf
1B, SHIRAL AMRY ... (). .

T AT HEw : 98 forg |

M TaTHIEgAfed:  g<d  fay ?
(AT, H PR AR B o AR
3ol FIfH gTP qew STl o Sff 7 onft
P9 fa7 gsal ol Bfeme # o BRA=
AR 31 gg Fel & oo faar asfo, s
3N A 3 18R 3Ny |
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- 3R S A T b W AT BRA
SR & A1 TSN 8T HR F oy g
T 22 TH.3M. Y. ATST HP MY I I IF W
forar =& frar = 5,18, g8t micRge
sfeud sawed @1 fHaar gnmfedar w2
BT, IR S TS 8,99 T3P
ATGT BB 3MTE |

ft Sitet v/ 7 off sarge wiERes HIRvTT |

2 TA.gA.IEATT: 3ATS L3S AT | Al
TG HRT B WTRT BT 56 A R | WRA
B PRT BLART B W F 77 TR Fok! §Y
YRT & IR B IfTT A IR g 31 IR
AP |

wRIey,H 39 T WY ga7 3@ of ot R
FAMT A8l § b BUR U Sl $RYeR §,39
HFYeR H HISH o g3l &,d8 dbR § IR
FAR 9T SABIE 7T&] ol § | I8 AleH 93R &
SR IR faefl BT T7R 3R Fod< § § fiRer
Y A 91T AT A8 § o HISH H Bls Sl
STABR BRAT TS g STb] AT 3R BaS] AT
fafempar a1 gUTR & €,37R # STeT iR -1
TS § SR 98 ST 3R H1Y 21 Hx I8! al §
TICT SRAHR T2 B Favell 3R 3R | HIS 31
SHRATH 1 IR 8,9 W U Tq8 ggdn
DA | 98 Bred Ht T B B 519 T8t
T R BT 3R et BT |

o) B YTl ST SR | UEmRIel <ol
TN F AI-A1T 9 fRar i uge I S
o7 §.9H.,.7H.31R 5 LA, ®I,1e S
A1 9.79.¢ SLu.R daReh I daRe
& AR B g8 BT | 19 B TATId &b 3MSH B
IR B & A1eH W ool I ad wIfid
BT E,T8 B B, Dt F B 2 ARG AnT
a1t ofY AT foree # o gU 2 iR &7 oo U
q1$ 2,000 T.EN.BI RERIron a8 g8 € 5
BART HRgIhe RieeH Sl sfear &1 &,d8
2,000 Q.S1.fheH & qgam 3R 9 TRIIC ddb
g & fov ot R =ifRe,a & Sem
IS i A9 gA St H | I8 72 & P ug
gls o1 N2 S8 ¥, 39 S ¥ Y ARy
g & |1er ST W@ © Ifeh ama SRy o amg
1 R e W) T &R s NI A W ug
BU T |37 IRT A Wised &, 89N
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R E | 81 AT € 5 & Sle # et drehd
W A FYFHeT g IR TS WISa AR WRI Bl
BT P § | Al W Pl AR AOGd g
UTHR SIS & dlfdh BRI IS I 9¢ 3R &9
78 It B D & OI9 BH Y SRS TR DI
oo (TAHTH)....

sft ARTaR RIe: 3Ny whfET FHoeT A €319
A B e WM TS |

2 va.qa.Eqarern: § e T wrA
IrEdT, a8 R 7 o1y §,3m B3 | H ) fagR
U g, H THICT T8 HHT| STFHTEIE ARG, ART
P U8 £ % PR IR faeg @51 g1 # 3PRR
BT ATl &, 99 SIS # efiel 8191 A8l § A
g o R § el gigey TS v g |
S =S B el W TR 99 8l 8, SHd!
Ryt Brel T o foxad) & wife SHH! 3R g1¢
1 97 TRATE TR 3T T 1 T8 YA S R
TR & TG, 3P F$h ToR A & | A1 I8
ferpd WY Wi o< € | gafere § dEen
=TEdT g o U feciadd BeTsy,IR1 &1 Afsal &1
AT 3R FAR AT BT 3R AT HRAT &
Al &4 39 9l B R PXb U B GEl @l
1ZI@‘;'*’]T f&% Information is power and without
communication there is no information. If
there is no information you are powerless. If
you want to become powerful, you should
have better communication. That is India's
vision.

5.00 p.m.

sft < B M. STTETE SR 1 gema
g v 1 I8 fb a8 g91 Hew@yul Hoed € 3R
g Al ...(au™) § I8 T8 e W81 &, 3R
q ®E 81 § | 4 I8 ®e Bl § P onfl |1
HqEcqul faw iR € 1 g & 2Te R &
| TR gD HEIY BIAT & <l 3qD] I8l W
BIS | ....(CTqHT)

THE '"VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I know that. Mr.

Naresh Yadav.

it 79 IEa(ER): U FEIed.H
T ERT 91 IR ARGRI Heheq 1T 1T & SHDBT
FHT BRAT g SR FHT BRI §Y I8 el
=Ted g fob ol 8RR fagr wmefl 7 F81 i avR
&4 e & R F ST € A1 WRPR & R SI
AR N &1 1€ 8,390 /=1 811 | R
& IR H WHR BT & AR GIR 751 BT &
feerrn
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=TET § o 37} b A1 24 TR MG ¥ 370+
R&1S & R 9 39 TellBIe B < 9d 8
| 76 URRIC TTTAT H MY BT a1 & 9 8 131R
<8t e iy € a8 ® g §,98 §
A § | SR AT H 3FR ST 370 =R a1
) g § 1 uiferamie § a1 miifeT 9o &
2,1 I & 31T ST I Fhdl & | I& WA
g DT | AT wA S I € s AR S
JMEHT Td BT B aTell 3 Ih AR 3B
wiferamie 999 & 918 qRUT BT ¥a o §
AAfS TTia H 77T T 91 el BR Al § | I8

st wa g maw: sEgarforar SiLgA
AR & E |

N TagAIEgatea: g o | T8l
81,98 98 HE <8 T | g 1 el H B g
FAGRE of O 8 | 31l 24 TRAC AT H ¥ |
..(TIUTHTE T TR & TSI T | (Fae) 9ga
RAWIL |

SyquTeael (3ft . ARTEYERD): 1Y 95 SgyY
|

sit e e § B gN-aN fIgal @t
TR A &A1 18 g | 51 21 a9 7 $8l 2
& gRHAR i @1 geeT T3, 59 81 a1
ey, a1 SUe WY HRU R E? IMIH!
RUIR HIfT 4 7T &1 ==l Bl T8 & | g D
R Qe @t TS ¥ | fbaw &=t 7 anfl a@
B B AT ST |Gh 8 | STef a b &4
AT Y S HeR 31T UTferimie IR IR™T W
BT HARM < 8,98 Il 5-5,6-6 AEH AH
CRlIBI T Ugd T &, 781 JodT HRIAT Sl &
| T I8 BT & GREAR I |

AT SO ARIGY,3E A gl
e § U] {6 e gaen § | ol fegea
Jferpier ol Bl Cellb @ Gfaer Iuere
AR BIg 1Y If U< SIS & THRIT 81 1 A B
JRAT PR F | PR & TE A T Ao T
2,98 I8 fd WeR 7 Hlsq Bscxd
TRl TR BT Bl e Sueel a7 &
| 3TTST ST 2T HIeH WIgeR &I &,d8 A !
I TS § ,daR T R ST FHRDT MR
gl @I 91d | A HAY q8Ied, wifh ey
T, ATST 79 BT UeT8Y iR Sor-fager
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q a1d HRY [ FgwI H el gan & |
SR RIGH Hed St 1 Bel & oTa <2 Teir o
T Bt T BN o1, S ot I g & b
% ST # 1 gersy iR Sr-faser @ daw
R o ofifTY | IS SR T & | 39 dRg W o
F NG BT VAT | e JE E | 3o 3w
foe P15 S foly wxAr g 6 @ B
=1ed & | Rt I8 T 5 BT gavex &1 galt
<1, fae Rl a1 gar & | 1 srofle 9 § faeRmral
B AT F IR H BT FAwCHT & IR H | Al
qSTh1 I8 o1 fhues f&= S oy o fagen
& mefiEl B fegwa | gent forar s | 7E
gt E,R0 <91 ®f o H W@ 7 8 'd
faer 81 a1 € SHa! TR A1y | fth
9 & R v@gT, 78 78 g1 ey [ g 91
f faegpa T & saferg § a3 SNt & 39 G
BT qHLT IR T, SUNHRHE HABIGT,AID
qregE § AR HAl S Pl @msd §
ffega IR 9 s Rads &) v 8 3R U@
G <1 3T § o1 R A TR-5R H foren
& BT P FTU MY Hex ol o &0 DS
T 9973T O fop 19 Telwie e o
g 1 Aipet VATl H A HEN HH HIeR o
fopa, 5o Hiex St a1feh AT MieTad &) Fdh
| o= s AT sy Ry b A &1 doearor
BT P AT Celh I BT Iy 3BT IBR Felt
ST | 51 ST & A1 § 99 S b §RT A
Y Hehed BT qHLT HRAT G | IgI-9ga g=garg

SHRI JAGESH DESAI (Maharashtra): Mr.
Vice-chairman, I will not take much time
because I know there are only two or three
minutes left. But I would like to pose some
questions to the Minister. In the tender
document it was stipulated that the bidder
must be an Indian registered company but not
a Government company. What is the logic
behind this? Why is the Government company
not allowed to make a bidding? Sir, I had
gone to m recently. There what I saw was, 600
workers were sitting there idle because there
were no orders. DoT had asked ITI to expand
the capacity. They expanded the capacity and
now they are starved of orders and that
company which was in profit, now it is in
loss. Are we
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going to treat the public sector company like
this? Then again it was clarified on 27th May
that it is not a case of clarification. Once you
debarred it from the very first day and then
you gave clarifications from the very first day
that if they came through some Indian
company, then you would allow. Why can't
they do it themselves? Why? What are the
reasons? Please explain it to us. I am not
convinced about this. Our policy is for
competition and you want the public sector to
be stopped from being in competition. You
want that it should be with some other Indian
company and through them they should come.
I think this is not the policy of the
Government. I think this is totally opposed to
Government policy. You talk of market
economy. Whether we like it or not, it is a
policy and till it is not changed how can you
say that public sector companies should not be
allowed to make a bidding. I would like to ask
this question. And this company has always
been in profit. It has served our defence. It has
served out nation. Why are BEL and ITI are
debarred? I want this answer to be given. I do
not want anything else. I want to make it very
clear. As far as telecommunications is
concerned, power is concerned, petrol is
concerned, I do not mind foreign participation.
But there should be a level playing field. The
public sector should not be denied its rights. I
think even preference should be given to the
public sector. I do not think this is the policy
of the Government. I would like the Minister
to look into it again and whatever distortions
are there, it must be removed so that the
misunderstanding which is there in the minds
of the people like me is removed because I had
discussed with the ITI as I was the convenor
of a group of public sector undertakings.
Recently two months back, we had gone there.
Your Joint Secretary of Telecom Department
was also present. We have seen everything.
We have seen that type of defence and
research work they are doing. We should
encourage such companies. If you are
describing them, I think that will be a bad
thing for the public sector. I hope the
Government will take this into account and
modify the policy so that the public sector also
should be allowed to play its role. I am not
going to support the resolution. I have given
my views and I hope the Government will
consider this. The replies should be given to
the queries that
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I have raised and the Government should find
out whether the DoT had asked them to deal
with it or not. The ITI was always under the
domain of the DoT and DoT asked them to
expand the capacity and now they are starved
of orders and you are importing even the
equipment from abroad which is being
manufactured by the ITI. It is available in
rupee currency. The workers are working.
They should not be deprived of their jobs.
About 600 workers are sitting idle. I asked
them why they were sitting idle. They said
that they did not have any work because there
were no orders. They say, "We have no
orders." They sign the roll, and in the evening
they go back. If that is the situation, the public
sector is bound to go sick. And if you want to
avoid that sickness, then you have to remedy
these ills.

With these words,. Sir, I would like the
hon. Minister to reply to my questions.

SHRI SATFSH AGARWAL: Mr.,Vice-
Chairman, Sir, there is a Short Duration
Discussion.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): We have three minutes
more. We have time up to S.13.

SHRI NILOTPAL BASU: Sir, this is
avery important issue. Normally, the practice
in the House is that a Private Member's
Resolution is not carried forward to the next
session....

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): We have to conclude
this discussion by S.13 p.m. Now, it is S.10.
So, kindly, don't be in a hurry.

3} wgveR R : I 9gd wewyYl vy € U8
T e § gaT 81 drer STl ® gafere A}
e 2 fo5 39! oI 9T T ST | (caaer)

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): I will hear you only at
5.13.

Shri Ish Dutt Yadav.

3 $9 W IRAKTR To): IUHURT
159,30 Taldd 9 7 1 A9 o Iqd
forar € 93 YR A0 & IR 7,5 gae qaeiq
HRA1 G | FEf g8 qR-FAR A b $& 379
1 & favm foan € S % dded & ues 9
o € dfeT # g g7 wER Afy o 98 2
P YT H T g | BRIT IR AT 3710 81 T
S anf¥e Nfy, T3 Rrem N, =S gar Ny e
THM TRE DI 5
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o TN B 3R 320 TRE Bl gR FaR AT E |
S 99 H 3l BIs 3R ToR o1 AT & AR
g Sfl S P8 W8 o H ITPT FHT BRAT
5 afe g7 AT ¥ Shwm qar F b
Reds 8 1 8l AT Pls uRadd 8N @
HHTaT 81 99 A1 § $HHT W BR qHh g |
HE,94 ¥ TS IR &1 BI90T §5 | U AT 4 ATH
8 T ofed s9H @ uRads gem ?
JrEaTferar St 7 TS fore gmar # g
aTedn § | 51 ave 9§ a5 d 9T agl e
AT € S ORE 9 U8 T | AWSIR PR o
iy | FE g 9ear i, &E faw ag
RO, w8 T8 I BRI, ITD! AHND a1
o @1 98 T3 7RE o IR B R | SfAwE @Y
UEd B9 STell 9 gAN 91,37 YREed arel
B 3N A1, R -1l are 1 737 | 59
TWE 9 $ad Alsd I8 9K &, B H Blg
Rach & AT | 3% F TABI Jar H Big
JUTR TE1 gaTT | H MY U SSTERVT <1 ATel
g 5 {59 TvE 9§ AR AT o1 ars &
S T A WP 18T I9TR H SIS gU AT B
S RE I | KR A I S 7 I B8, SR
T A ST | SET BT A T8, JH b
B, B W 3] a9 A7 I8T § | O B A a9
die R 37T A1 ST PeT H 9 forg oo & W
381 o1 {3 99 wifde & sueh ueht & forg sorsst
TITT A1 3R Teal § &9 S I oHf & Fd
qifpe § A fSSIg &1 =SSl 31 711 a1 I8
Roiee 81 SR | 98 TRPR ) 7 T 8 |

TOE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Your time is over.
Please take your seat.

it 91 &9 A1 o) A1 H q vy o aman
B TElL...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The time for the
Private Members' Business is over.

SHRI SATISH AGARWAL (Rajasthan):
Mr. Vice-Chairman, Sir, I have a request.
According to Rule 16S, when a Resolution
has been moved, no Resolution or amendment
raising substantially the same question shall
be moved within one year from the date of the
moving of the earlier Resolution.

This is an embargo. Therefore, I suggest
that rule 165 may be relaxed in this case and
the
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House may give consent for continuing the
discussion on this Resolution in the next
Session of the House. I am suggesting this
because the discussion has not been
completed. Then the Minister has to intervene.
Then the mover of the Resolution has to reply.
Some other Members also would like to speak
on this. As you know, this is a very important
issue. Therefore, I would request you. I hope
your goodself would agree to it. I hope the
House would agree to it that the discussion
should be stopped here and it should be
continued in the next Session of the House,
whenever it takes place.

DR. BIPLAB DASGUPTA: I agree. Mr.
Vice-Chairman, Sir,....

THE VICE-CHAIRMAN (SHIR V.
NARAYANASAMY): Dr. Dasgupta, I have
to reply to the point raised by the hon.
Member, Kindly take your  seat.
{.Interruptions)

SHIR SURINDER KUMAR SINGLA:
Sir, the discussion should be continued now
and completed. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly sit down. The
point which the hon. Member, Mr. Satish
Agarwal, has raised is ....

st $91 g9 I189: WIS, T U IR T |
AT St o I BT § Tl Par g R H
AT SR BT § b MR 6 &1 79 A 59
ey uR 3Tel e # ==l g1 < W e Bl
SErepTR FRIGTT T SIIQ i AR a1t 37T X8
e

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Mr. Yadav, you have
got your own interest in this.

st T gu.IEgalern: SUNWIs JeIed,
)T ¥E PEl € b &H X U T IRERT bl
THIBE

M aRvR RiE: Te v @ g |

IR ESE) o SENICI IS SRCTIS I
FHRT Y 319 B T2 & | ¥oiloge™ ot € 395
Y qrIpTRT deie BIeT § 3R oRY # foryesr 9
e § S9! Ugen W e g 1 e
el @1 1 IR At T8 el € @18 98
e €1 gHTd 59 I 9 81 | S I fhdt
PI GIRT HIwT e el
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g 19 Wge g g & fofg 50 a”E smiE
T o <ifeh gt =isy =18l el | 4§ 781 s
b 39 TR Q3 H fega fovan ST G © |
TG 3 31T B BT AR |

it e g9 T8l 9o IS BT FaTd
2, 378taror ST &1 FHR &S R B I8 © |
S ¥ed H# st aRd WEE @
YOITegR, Afgdell IR SRR I a1el e
IR ¢ & Ae Qe | T Wige 359 9’ b
HE<dqol [ATdl & | T ATl 8 & qravfe H 59
9 U= I W At R Bl DTS HIDT TR T
| TS HaR NSIege & SR HH 4 HH Ha¥
B Ao BT il BT & | S sreganferar it
BT T 8,31l §3 H delc IR Ugel 7% W 8H
B1, 375 AT WY G A1 I8 M5e HA1 Ay
fAfRex @1 g @1 3R ITHT Sa1d < B |
SAfIT AT UIfaST= A<HeT STt S o pie fhar
2,99®1 TRATT R gU-39F oY B89 &
Jr oSy ot - § @red § 5 99 e
BTSY W SHD] NTel T & oY IgTa1 Y |

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, there are two
points here. The point made by Mr. Satish
Agarwal is that this should be carried over to
the next Session. The other view expressed by
the hon. Member, Mr. Ahluwalia, is that the
other Members who would be getting their
opportunity in the ballot would be losing their
right. Therefore, I leave it to the sense of the
House to decide. If the House decides, we will
have to go by the decision of the House. The
point is whether the House wants that this

Resolution should be carried over to the next
Session.

SOME  HON. MEMBERS: Yes.
(Interruptions).
SOME HON. MEMBERS: No.

(Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): There is a difference of
opinion. Then, we will have to go for voting.
(Interruptions)

SHRI PASUMPON THA. KIRUTTINAN:
Sir, 1 have got a suggestion. (Interruptions)

SHRI PARAG CHALIHA (ASSAM): Sir,
I want to make a point. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly take your seat,
Mr. Chaliha. (Interruptions)

SHRI PARAG CHALIHA: The Minister
can
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wait. But I have been waiting for the last
fourteen days. (Interruptions)

Sir, only an hour back, we had a long
discussion with the Deputy Chairman.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly take your seat.

SHRI PARAG CHALIHA: We have to
take up Special Mentions.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You will get your
chance. Kindly take your seat.

SHRI PARAG CHALIHA: Why can't
others take their seats?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly take your seat.
We will be taking up Special Mentions.
(Interruptions)

SHRI PARAG CHALIHA: the North-East
is always neglected. (Interruptions)

We are not allowed to speak about our
grievances.

We are not allowed to speak about our
difficulties.

THE VICE-CHAIRMAN  (Shri V.
Narayanaswamy): Please sit down. Kindly do
not make such allegations.

SHRI PARAG CHALIHA: I repeat it, with
all the force at my command.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You can repeat it if
you want. I do not want to say anything.
Kindly take your seat.

You have to wait foT your turn. Yes, Mr.
Kiruttinan.

SHRI PAUMPON THA. KIRUTTINAN:
Regarding the Telecom Policy, if the hon.
Minister assures this House that he will bring
a Resolution next time, we can have a
discussion.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I can't compel the
Minister. I want to take the sense of the
House. What is the sense of the House?

SHRI SATISH AGARWAL: It should be
carried over. After all, we have not discussed
the Telecom Policy at all.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): If the House agrees,
we will take it up next time. Otherwise not.
What is the sense of the House?
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SOME HON. MEMBERS: Yes.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The sense of the
House is that the Resolution should be carried
over to the next session.

sft 39 °9 Ued: YN HEISY, AN
TR BT IR & | TR WE BigS =,59
TR AT FRATSE |

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): That will be
considered on that day, not now.

MESSAGES FROM THE LOK SABHA

(I) The Textile Undertakings
(National-sation) Bill, 1995.

(II) The Sick Textile Undertakings
(Nationalisation) Amendment Bill,
1995.

SECRETARY-GENERAL: sir I have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary of the Lok Sabha:

D

In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose the Textile
Undertakings (Nationalisation) Bill,
1995, as passed by Lok Sabha at its
sitting held on the 24th August, 1995."

(ID

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose the Sick Textile
Undertakings (Nationalisation)
Amendment Bill. 1995, as passed by
Lok Sabha at its silting held on the
24th August, 1995."

Sir I lay a copy of each of ihe Bills on the
Table.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Satish Agarwal
wants to say something.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Agarwal wants to
say something.

SHRI SATISH AGARWAL
(RAJASTHAN): Sir, a Short Duration
Discussion was to taken up at 5 p.m. It stands
in my name and two other Members, hon.
Shri Mohammed Afzal and prof. Vijay Kumar
Malhotra. It is true that in the Deputy
Chairperson's chamber, Members who have
given notice of Special Mentii is—the list is
long and they are waiting for long-made a
request to the hon. Deputy Chairperson in my
presence. So, the direction or the suggestion
was that my motion for discussion will be
taken up tomorrow at 11 o'clock and that they
may be permitted to make their Special
Mentions, if the House agrees. I will forgo my
chance today, provided my motion is taken up
tomorrow at I o'clock. ..(Interruptions) ..

DR. BIPLAB DASGUPTA (WEST
BENGAL): Sir, before we look up the Private
Member's Resolution, we were having a
discussion on the whole question of the Rajiv
Gandhi murder case and the Jain Commission.
Now, an announcement was made by Mr
Matang Sinh that Mr. Chidambaram will
come at about five o'clock and make a
statement Now may we know when the
statement is going to be made?

THE VICE-CHAIRMAN
NARAYANASAMY):
nosv

DR. BIPLAB DASGUPTA: At wh.u
lime'!...(Interruptions)..

SHRI JAGESH DESALI: Only a reply.

DR. BIPLAB DASGUPTA: When?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly lake your scat.
Without your taking your seat, how can I tell
you? The Government has not indicated the
time so far. As soon as it is indicated, I will
inform you. It is going to be today. That is
what I know. Let the Minister come. Without
the Minister being present, 1 can't say
anything.

SHRI JIBON ROY: Sir, in the morning I
raised the issue of killing of coal miners.

THE VICE-CHAIRMAN (SHRI V
NARAYANASAMY): No, we arc not
opening any Zero Hour now.

SHRI JIBON ROY: Madam has assured
that the Minister will make a statement.

SHRI MD. SALIM (WEST BENGAL): A
statement was made in the other Houve. Let
him come and make a statement. Since

(SHRI V
Special Mentions



